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in profit capacity of Jute mills which 
have modernised their machineries by 
loans from the Central Government; 
and

(b ) i f  so, what is the percentage of 
increase?

H ie Minister of Commerce (Shri 
Kanungo): (a ) and (b ). Presumably
the reference is to loans advanced by 
the National Industrial Development 
Corporation. As these loans have been 
granted only recently, it is too early 
to assess profits.

Shri Aurobindo Ghosal: May I
know if  the Government are contem
plating that any extra profits that 
will be earned by nationalisation and 
modernised machines w ill also be 
shared by the employees?

Shri Kanungo: No, Sir. The Cor
poration collects its interest.

Shri Ramanathan Chettiar: What
is the amount?

Shri Kanungo: The amount so far
sanctioned is Rs. 2.95 crores out of 
which the debtors have drawn up only 
Rs. 1.36 crores.

Evacuee Property in Delhi

+
*12(11 S Shrl S' M ' Banerjee:

* I^Shri Tangamani:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether evauee properties were 
allotted in New Delhi without auc
tion;

(b ) if so, the number of such pro
perties; and

(c ) whether this practice still con
tinues?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) and (b ). A t the time of 
the partition, when evacuee properties 
came undier the control of the 
Custodian, New Delhi, the properties 
were either already in the possession

of the old tenants or, if vacant, were 
subsequently allotted.

(c ) According to our information, 
there is no vacant evacuee properties 
in New Delhi.

Mr. Speaker: Next question.
Shri S. M. Banerjee rose—

Mr. Speaker: The hon. Member
did not rise in his seat earlier.

Shrimati Renu Chakravartty: He
ha., given an answer regarding allot
ment. I just want to know whether 
any evacuee property has been given 
without auction.

1 2  hrs.
Shrl Mehr Chand Khanna: The ques

tion is whether evacuee properties 
were allotted in New Delhi without 
auction. After partition, evacuee pro
perties came under the control of the 
Custodian and they were allotted in 
the years 1947 and 1948. There was 
no question of auction then.

Synthetic Rubber Factory in Assam

*1208. Shrimati Mafida Ahmed:
W ill the Minister of Commerce and 
Industry be pleased to state whether 
Government have approved the propo
sal of the Government of Assam to set 
up a synthetic Rubber Factory in 
Assam?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
A  proposal from a private party to 
manufacture synthetic rubber from 
natural gas at Nahorkatiya has been 
received through the Assam Govern
ment. It w ill be considered only 
after a proper study about the best 
possible utilisation of Nahorkatiya 
gas has been made.

Short Notice Question 
Indo-Pak. Canal Waters Dispute

+
«  w a  f  shri Raghunaih Singh: 

n A Shri Harish Chandra 
No- 9‘ \  Mathur:

W ill the Minister of Irrigation and 
Power be pleased to state whether it
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is a fact that Pakistan has repudiated 
the Canal Water Pact agreed into by 
India and Pakistan in 1948?

The Minister of Irrigation and 
Power (Hafii Mohammad Ibrahim): 
In August, 1950, more than two years 
after the “ Inter-Dominion Agreement 
of the 4th May, 1948, on the Canal 
Water Dispute” was signed, the Gov
ernment of Pakistan, for the first 
time, intimated that Pakistan had 
accepted this agreement under 
duress, that if the agreement was 
ever binding upon Pakistan it had 
long since expired and that it 
should be regarded as “without present 
effect” . In our reply we informed the 
Pakistan Government that there had 
no suggestion of compulsion at the 
time the agreement was reached, nor 
was any such sugestion made in the 
note that was submitted 3 weeks later 
by the West Punjab Government 
to the Punjab Partition Committee, or 
at any time thereafter. We were 
therefore unable to accept the conten
tion that the Agreement was accepted 
by Pakistan unwillingly and under 
compulsion and informed the Pakistan 
Government that we could not re
cognise any unilateral repudiation of 
an international agreement.

A fter some further correspondence 
the Government of Pakistan were in
formed in September, 1951 that, in 
case they had any doubt about the 
validity of this Agreement, the proper 
course would be for that Government 
to seek a judicial decision from an 
impartial international authority and 
that, in case it desired to follow this 
course, the Government of India 
would be willing to discuss the pro
cedure for such adjudication. No 
reply to this offer has so far been re 
ceived.

As far as the Government of India 
are concerned, the Agreement is in 
operation. It is the only basis under 
which Pakistan canals are being sup 
plied with water through works in 
Indian territory.

Shri Raghunath Singh: May I  know 
whether in spite of the repudiation of 
this agreement by Pakistan, we are

going to continue supply of water to 
Pakistan?

Ha fix Mohammad Ibrahim: That is 
true as we have said in the answer.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): The reply is, yes.

Shri Raghunath Singh: There were 
three ad hoc agreements to supply 
water to Pakistan. May I  know the 
date of the last ad hoc agreement to 
supply water to Pakistan and the pay
ment fixed therein?

The Deputy Minister o f Irrigation 
and Power (Shri Hathi): The last ad 
hoc agreement terminated on Slst 
March, 1957, and the amount has to 
be specified for each quarter by the 
Prime Minister of India.
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Hafiz Mohammad Ibrahim: A fter
wards there was an agreement on the 
basis of which supply was continued.

Shri Tyagi: From the statement it 
looks that up to 30th September, 195V, 
Pakistan was regularly paying undis
puted water charges. As regards dis
puted ones, I understand that up to 
June, 1950, they deposited the dues in 
the Reserve Bank. Now disputed and 
undisputed—both these charges have 
not been paid. The statement says that 
Rs. 97 lakhs and odd is disputed and 
the amount undisputed is not known. 
May I know what is the total due 
in all from Pakistan?

Hafiz Mohammad Ibrahim: As far
as non-payment of charges is concern
ed, it must have been referred to in 
the question concerned. It is because 
there is some dispute between the 
parties in regard to the calculation of 
the amount due or not due. That 
matter is going on between the two.
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As soon as it is settled, that payment 
will be made.

Shri Tyagi: Am I to take it that
there is no difference ot opinion  and 
it is only the mathematical calcula
tions that are standing in the way?

Hafiz  Mohammad  Ibrahim:  Cer

tainly.

Shri A. C. Guha: In view of the fact 
that  Pakistan  has repudiated'  the 
agreement of 1948, does it not also 
imply that Pakistan has repudiated its 
obligation to make any payment for 
water?  On what basis, In the future, 
we shall ask for payment of dues?

Hafiz Mohammad Ibrahim:  No, no.
As far as repudiation is concerned, it 
is only in words, not in deed.  That 
agreement has been in operation and 
payments have been continuing  and 
supply of water has been continuing. 
Only in words it was repudiated.

Sardar Iqbal Singh:  May I know
what is the constitutional position re
garding these dues when they have 
repudiated that agreement?

Mr. Speaker: The hon. Minister said 
that the repudiation is only oral.

Sbri A. C. Guha: The compliance is 
only on our part.  We have been sup
plying. They have not paid.

Sardar Iqbal Singh: The question is 
this.  According to that agreement, we 
have to take  about  Rs. 1 crore and 
19 lakhs.  What is the position  at 
present when the  Pakistan  Govern
ment has repudiated that agreement?

Hnflg Mohammad  Ibrahim:  After
repudiation they have been admitting 
the validity  of the  agreement  by 
payment.

Shri A. C. Guha: Is it not a fact that 
the World Bank suggested that  our 
obligation to supply water should end 
after five years i.e. in 1959—the World 
Bank suggested  in 1954?  On what 
ground we have been supplying parti
cularly when they  have  repudiated 
the agreement and when they have 
not been making any payment?

Shri Hathi: So far as the period of 
five years is concerned, in 1954, when 
the Bank made the proposals,  it was 
thought or estimated that it may take 
about five years for Pakistan to be 
ready, to arrange for  supplies  of 
water by link canals and other things. 
That was the period roughly estimated 
then in 1954. Subsequently  matters 
went on.  In 1957,  these proposals 
could not be proceeded further. The 
Bank suggested a further co-operative 
approach.  At that time we thought 
that while we are going on supplying 
water to Pakistan, we cannot indef
initely wait when we are ready  to 
receive water.  We have made it clear 
that by 1962 we shall be ready with 
Rajasthan canal and then it may not 
be possible for us  not to utilise the 
water for which we would be ready.
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Circulation by Post of Magazines and 
Periodicals

+
|" Shrl Goray:

S. N. Q. No. 10. ^ Shri Nath Pal:
[  Shri Jadhav:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) whether the attention of the 
Government has been drawn to the 
fact that the strict enforcement of the 
clause 74 of the Post and Telegraph 
guide is causing great hardship in 
the circulation by post of magazines 
and periodicals in the country; and

(b ) if so, what steps the Government 
are contemplating to remove these 
difficulties and to ensure that the 
facilities available at present would be 
continued?

The Minister of Transport and 
Communications (Shri S. K. Pa til):
(a ) Government has received certain 
complaints in this connection.

(b ) The matter is under consider
ation.

Shri Goray: Is the Government
aware of the fact that the circulation 
of magazines has dropped by nearly 
three lakhs of copies during the last 
year?

Shri S. K. Patil: We have no in
formation on that.

Shrl Jadhav: May I know whether 
the major part of these magazines 
Consists of Hindi and other regional 
language magazines?

Shri S. K. Patil: The question asked 
is whether the enforcement of that 
particular rule has created any hard
ship. The rules are meant to be 
enforced.

Shri Goray: For the last so many 
years they were not enforced. Why 
is it the Government is enforcing them 
now after so many years?

Shrl S. K. Patil: The fact that for
some time they were not enforced is 
no justification for their not being 
enforced in future.

Mr. Speaker: Hon. Members are 
anxious to know why they were not 
enforced so long, and why they are en
forced now.

Shri S. K. Patil: When we knew 
that we were making colossal losses 
on this particular score, the time cam' 
for the rules to be enforced. The. 
have no doubt entailed some difficul
ties now, and it is under our examin
ation as to how we shall meet the 
situation.

Shri Hem Barua: May I know whe
ther the enforcement of the rule has 
adversely affected the circulation of 
the journals and magazines? The 
circulation of journals and magazines 
is very poor in this country. Does 
the hon. Minister think that the people 
should be deprived of the benefit of 
these journals and magazines?

Shri S. K. Patil: That question w ill 
arise in future. The enforcement has 
not yet started even, and therefore, 
if last year the circulation has been 
affected, it is not due to this rule 
which has not yet been enforced.

Shri Jadhav: Does the hon. Minis
ter know that when this rule was 
brought into force in U.P., it was 
challenged in the High Court and that 
the High Court has given a ruling 
that the rule should not be strictly 
enforced?




